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In 
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in 

O.A. No.3190 of 2014 
 

This the 5th day August 2019 
 
Hon’ble Ms. Nita Chowdhury, Member (A) 

Hon’ble Mr. S.N. Terdal, Member (J) 

 
Sh. Nadeem,  

Aged 33 years,  
S/o Sh. Abdul Sattar,  
R/o 160, Gali No.2,  
Old Mustafabad,  
Delhi-110094  

- Applicants 

(Filed by Advocate: Shri G.D. Mishra and Deephikha Rai) 
 

Versus 
 
1.  Indira Gandhi National Open University, (IGNOU)  

Maidan Garhi,  

New Delhi-110068  
Through its Registrar  

 
2.  Maulana Azad National Urdu University, (MANUU) 

Directorate of Distance Education,  
Gachibowli, Hyderabad-500 032  

State of Telangana,  
Through its Registrar  

3.  National Council for Teacher Education, (NCTE) 
Corporate Office at: Hans Bhawan, Wing-II,  
2 Bahadur Shah Zafar Marg,  
New Delhi-110001  

Through its Member Secretary  
 
4.  Northern Regional Committee (NRC)  

National Council for Teacher Education,  
Fourth Floor, Jeevan Nidhi-II,  
LIC Building, Bhawani Singh Marg,  

Ambedkar Circle, Jaipur-302005,  
Rajasthan,  
Through its Regional Director  
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5.  South Delhi Municipal Corporation (SDMC)  
Through its Commissioner,  
Dr. Shyama Prasad Mukherjee,  
Civic Centre, Minto Road,  

New Delhi-100002  
 
6.  Delhi Subordinate Services Selection Board (DSSSB), 

Govt. of NCTE of Delhi,  
FC-18, Institutional Area,  
Karkardooma, Delhi-110092  

through its Secretary  
 
7.  Union of India  

Through Ministry of Human Resource Development 
Department of School Education and Literacy  
Shastri Bhawan, New Delhi-110001  

Though its Secretary  
- Review Respondents 

 
 O R D E R (In Circulation) 

 

Ms. Nita Chowdhury, Member (A):  
 

MA No.2464/2019 

 This MA has been filed by the review applicant seeking 

condonation of delay in filing the Review Application, vide 

which the review applicant is seeking to review the Order 

passed on 31.8.2018 in OA 3190/2014 and sought 

condonation of delay of 9 months and 21 days in filing the 

Review Application. The instant MA as well as RA was filed on 

23.7.2009.  

2. As per the provisions of Section 22(3)(f) of the 

Administrative Tribunals Act, 1985, the review application 

has to be filed within 30 days from the date of receipt of a 

copy of the Order sought to be reviewed. The review applicant 

has pleaded in the instant MA that he came to know about 

the passing of the (NCTE) National Council for Teaching 

https://indiankanoon.org/doc/1090338/
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Education (Amendment) Act, 2009 immediately after 

dismissal of his OA 3190/2014, vide which according the 

review applicant the Diploma in Primary Education (DPE) 

course which the applicant successfully granted recognition 

by the said Act retrospectively, i.e., w.e.f. 17.8.1995 and 

immediately, the applicant move his several representations 

to the respondent to consider his candidature for the post in 

question in accordance with NCTE (Amendment) Act, 2019. 

However, till date he has not received any communication 

from the respondents to his representations, he has left with 

no option but to approach this Tribunal. As such the delay is 

neither intentional nor deliberate on the part of the review 

applicant but has been caused due to aforesaid reasons and, 

therefore, the same may kindly be condoned in the interest of 

justice. 

3. However, we found that the Order under Review was of 

31.8.2018 and the Review Application along with this MA has 

been filed on 23.7.2019 and as such there is certainly a delay 

of more than 10 months 22 days in filing the Review 

Application as the applicant has not stated in this MA when 

he has received a certified copy of the Order under Review. 

The Hon’ble Supreme Court in the case of D.C.S. Negi vs. 

Union of India and others, in SLP (C) No.7956/2011 

decided on 07.03.2011, has categorically held that the 

Administrative Tribunal is duty bound to first consider 

whether the application is within limitation, and further that 

the application can be admitted only if it is found to be within 

limitation or for any justified reason for extending the period 
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of limitation. However, the explanations given in the MA for 

condonation of delay, as noted above, are not found to be 

satisfactory to enable this Tribunal to condone the same, as 

the applicant himself stated that he came to know about the 

said Amendment, which was issued vide Gazette Notification 

dated 11.1.2019, in the month of January 2019 itself and the 

OA was heard and disposed of vide Order dated 31.8.2018, 

i.e., much before the amendment of the said Act. It is to be 

noted that the applicant got the copy of the said Amended Act 

vide letter dated 29.1.2019 and the instant OA was filed on 

23.7.2019. However, to substantiate his claim, applicant 

pleaded that he made repeated representations and when no 

heed is paid by the respondents, he has filed this RA. As such 

this Court is of the considered view that the applicant had not 

taken appropriate steps in time to move the Review 

Application within the permissible time period. 

4. In the result, and for the foregoing reasons, this 

Tribunal does not find any sufficient reasons to condone the 

delay in filing the present Review Application and accordingly, 

the present MA is dismissed in circulation.  

 

 

(S.N. Terdal)         (Nita Chowdhury)  

 Member (J)            Member (A)   

 

/ravi/ 


